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(e) Due to financial stringency,
payment of about Rs 3 crores for
stores and spareg was in arrears and
suppliers had restricted deliveries.
The position hag since improved and
efforts are being made continually by
the Company to reduce the delay in
payment of bills,

Memorandum from offidcers of Indo-
Burma Petrolomm Company Limited

1084¢. SHRI C, K. CHANDRAP-
PAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased fo state:

(a) whethe, he hasreceived a memo-
randum and covering letter dated 30th
October, 1877 and a follow up letter
dated 25th November, 1977 from the
officers of the Indo-Burma Petroleum
Co. Ltd. regarding some serious pro-
blems of the management of the com-
pany ang other related problems;

(b) if =0, details of the demands put
forward bLy the officers in the memo-
randum;

(¢) whether any action hms been
taken by Gavernment on the problems
raised; and

(d) if so, details thereon; if not the
reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
Yes, Sir.

{b) The main demand contained in
the Memorandum relates to institu.
tion of a high-level enquiry into the
irregular manner of managing the
affairs of the prganisation.

(¢) Action has been initiated and
the matter iz under active examina-
tion by the Government,

(d) As at (¢) above,

10845. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether there hag been a wide-
spread indiscipline amongst the officers
of the BCCL and Nirsa Mugema Zone
of the ECL in Dhanbad district of
Bihar:

(b) whether it is o fact
that the transfer orders have
not been complied with,
Bungalows have not been vacated and
informations regarding production of
Coal are not being provided when
sought for by the Ministry; if so,
factg In detail for the year 1078; and

(¢) if so, stepg takepn in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) No, Sir.

(b) ang (c). It, is, not a fact that
transfer orders have not been com-
plied with. It is also not a fact that
information relating to production is
not being provided when sought by
the Ministry. Ag regards vacation of
bungalows, they are normally vacated
on transfer of employees, In some
cases, however, depending on the
merit of the case, employees are per~
mitted by the management to retain
quarters for temporary period, In oae
case of retention of quarters in viola-
tion of orders, penal rent is being
charged,
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